 FORM NO. 21
(See rule 114)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, /'(/MENCH
oA /TA/RA/CP/MA/PTY. 2. 90..of 20......
............................ el S0 AR St Applicant(S)
Versus
........................................... (;/..éy.jf...%ﬂ.,,........................H...‘....,.Respondent(’S)
' INDEX SHEET
~ Serial No. DESCRIPTION OF DOCUMENTS ' PAGE
/ &/’luﬁay&}yr S T 42
9 — crelet YhedH L3 ey
5 — (JA A dAef T
te — Leaonel ud 2 J(-12-92— A6 1o 49
5 &Woffeﬂfﬁm 7oL 772)
b — ST T FI5 1 %)
O Joeser” ) i - pr> Ao Aso
7 — W 7] 2 AT B0y :
q ~ = s i A% 2
0 - @’MW A8y = #68-
) webafeis CpY 468 &

Certzfied that the file is ¢co ple m all respects '

B P &/LA ................ W .................
Signature of S. (’7) | Signature’of Deal. Hand
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O P 2:}. NO N 4 28/90

U.C. Sinha Applicant

versus
Union of India & others Regpondents,

Hon. Mr, Justice U.C, 8rivastava, V.C,
Hon, Mr, K. Obayya, Adm. Member,

(Hon.Mr. Jusﬁice U.C. Srivastava,V.C,.)

This is the second inning by the applicant
Praying that in view of the Supreme Court judgment
the respondents may be directed to recoumt the seniority

of the applicant from the date of bis initial appointment

i.e. from 22,1.88,and the order passed bythe Seniocr

Administrative Officer dateﬁ/20.2.90lbe'quashed . by which
the gpplicant was trated to be regular w.e,f, 23.9.88

at New Delhi and,his request for treating himto have

been appointed on regular basis as Stemographer Grade III
w.e,f, 22.1.80 has been considered by thé-DiVisicm and

not agreed to. He has also claimed tle difference of

arrears of salary from 1.1.87 to 22.9.88 and the period

. of reversion to be counted ss period of service as
Stenpgrapher.
2,

The applicant was selected by the department

Selection Board, after being sponsored by the Employment

Exchange and is working since 22.1.1980 on adhoC basis

with the condition that his appointment will be términated

whenever eligible candidate ig spamsored by the Staff

Selection Commission. Even though the ¢andidates from

o

|
&
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Staff Selection Commission were not available, the --

’ B ®

applicant was removed from the post of Stenographer.and

#

has beemhoffered the post of Clerk, andthe othx candigdates
WEQ weré‘appointed alongwith him, were %egularisec but

even then the applicant's services were iérmihat%dL; without
fﬁlfilling the cdndiﬁign%precedent for sucﬁ ter-mination.
The,D.ﬁ.C, tested himfin‘EfficieﬁCy Bar test 3s a
Stenographer ang recoﬁmende@ that

he may be promoted

to the higher grade. The applicant made representation for

’

sbsorption as regular stanographer but the representation

boreno result

. 1

and he was spared to join duty as L.D.C.

on 1,12,1986. He was threatened that if he did not join

as a Clerk his se.vices as & Stenographer will be

terminated, so he joimed his duties as L.D.C. at this

.stégéihe applicént'filed 0.A. No. 226 of 1987 which was

decided on 31st May, 1990 taking into consideration the

pleas raised by.the épplicamt and it was observed that
iﬁzﬁiew of the fact that the appliéant was working for.
nearly' 7 yeérs on adhoc stén@gragher and who was-fouhd
qualifieqd byfthe staff Selecﬁiom:Commissian,.hisposting

as L.D.,C. On béing regularived in service vigits him with
evil consequences. There aré no sufficient reasons to
indicate or.to supp@rt,thegiaépgofAﬁig_absorptipm as L.D.C.
Iﬁ fhe ‘reply!the respbﬁdents ha&e not bﬁbught out any

specific circumstances why theé applicant was hot regularised

as a Stenographer when two of his colleagues who were

appointed a - little earlier than him were .regularised

i

even w ihout being subjected to an exemination. They were

4
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| Legularised purelyﬁon the b
!

&

asls of the Tecommendations
of t he Staff Selection Commig

gsion.We therefore, go .
not
Ot find any goog Teason to deny the Prayer made by
the

appllcant for regular absorption as 3 Stmnocravker

1 .

We, h

owever feject the prayer thct he whould pe conslaared

to have been appointed to the pPost’ from January
| ,

1987. .

Ha will pe consi@ered for absorption as

a Stenographer
With immediate effect and will be llable to be paid the

salaries from the dafe he takes over.
3. Both the parties submitted to this judgment,
After-the judgment, the applicant was transferred to

Delhl and his s€rvices were xegularised as ¢grade III

wtenographer and in the gradation list his name was placed
at serial No, 48 and accor

ding to the applicant Smt. Barun
Rani Bose and smt, Nanita Chopra who joined the services

_ and failed in the $SC exam%matlon
just a little earlier/have been placed at serial No. 18

and 19 respectively and thus the order pasged by the

Pribunal has not been fully implemented
4

The responsents have opposed the application

ang have contended thatt he applicaat's entire case
has been censidered in the earlier application and
this application is not maintaibable.

5 The question was decided by the Tribunal
the
e T to be absorked from
earlier and the applicant was &

K 3 . rl h ‘
date of judgment and his senlorlty/be fixed e

NO »
ment in Qedre
jo] hso £hed. from the date of Judq

will be &

i ; consideration
1ed to salary raking imto ©O
and entitie
of 1987 an



%

4.

that he was absorbed on <31.5.90 and not on subsequent

-,

\ | | V
i1 . R .
. / . ‘ .

‘r.

date. No order as to costs.

Vice Chairman.

LuckhowsDated 16.12.92

Yy
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a) Is the arnlicatiocn inthe S ‘ﬁﬂj) ~ e T
:‘* EA . - .

. Has the ﬁertified “Dp}/’ﬁpiEQ'

anplication is ¢ du been f1led7

Has the dorumant of ac thorisaticry
"Uaxalatnama been»fi1éd G-

-prescribed oo ST
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£ Yave the “Dp’B; of the
floowments/ relied unon by the S i

apnlicant and mertiored 1 the - o .0, 0¥
applizatlion,;. besn filod ? '

“) Hove the.d:*wwc t5 reverred

“ooin (@) aucve duly attested

Dy e Dazeuueo ‘Officer and

wibared ascordingly 7

) Are the dosuments referred

to in (a) above neatly typed ’ )
in dnuble sapre ' ; A \4-¥-
Lo v ) €5
1 P N ')
Hasg. o “4Dx of ‘documents been -

filed and Pd:ﬁ%:?}‘».f.q done pI‘OpQL‘lY

Have the ohroo ologiecl datails o 0 LS €Y
of ‘reprucertutios made and the -
out come of such ropressutation
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Is the mutter 5y aec ir the anplie

sation percing nsfoce any court of
Law or any giher Sesnit of Tribunal?
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R O THE CENTRI\L AD!‘"I'\!I‘“TRATIVE TRIBUNAL TS
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TUQe  m Cono 0 e Petitioner(s)
RN 'E.;R 5US a

) /amﬁfv ZZ g)’\»[u : wcmﬁ'“espf’”de“t

“ o Rdvocate For the -

- .

N st o e ﬂupondents L
L BORANM ’ , . ol
S ‘ : " ' Z ( ﬂzﬂ?é t,/ (
EER The Hon'bla Mr ‘\7‘14 ﬂz"ci S ,
N \»T’ne Hon'b,le Nr. /K O (J”{/f‘/ / _.,f} /
S ‘1 lhether reporter ‘af local papers may be alloued tDV
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In the Central Administrative Tribunal

ﬂdditi@na;l’ Bench Allshabad, Circuit Bench LKO.
| i Briginal Rpplication Na. | '

Registration G:'.-,_m'., vo. 423 ot 1900(L)

Uﬁy Chaﬂdl Siﬂha 010 #8Cocsos oo o; . 'c.‘o\ pﬂtitiﬂn’r )

Versus

'g@* Unfon ef India and Bthe:s..'.. eeeesOppe Fa'rtigs.ﬁ

1

INBEX

ST.)] Annexure: Ne. } Descnption of Bocuments i Fage Number

1. - | Briginal mppucatmn 1 to 11
2.. Annexure=1 Phetecopy ef the JUdgement ' /8
and order dated 31,5.88 [2—
3. Appexures2 Phetecepy af the abstract 1q — Y0
‘ of Gradation List.

‘4. Annexure-3 Phetocopy of the order eof .
Senior Administrative Dfficer 2l
dated 20.2,90,.

, \the _Supreme-Ceurt ofi~the\Boint |—

o Vakalatnama ( Power ) :
MRS - .
1 /gwo ’ v -
¢ ‘\% " C’ ﬁ,‘oﬁmur‘mi )

Dated & D=\ -20

LI

\‘ﬁ.‘ ' ~ Advocate S
%}h Lucknow ¢ Counsel for, the Applicant
.\‘ ’ ' ‘

il
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Central Administrative Tribural
¢ at tench, Luckmow
Date of Piling . 2}6 1R - 50
Pate of Reecipt by Past...

// & ?/ﬁﬁ?g

- For ésa of Tribunal ﬁffiyg “’5%1//4 QK\

Date of Filing ,

7‘ ‘\
Registration No.

Signature of Registrar

In ﬁhéﬁﬁhntrai,&dministratiwa?Tribunax

fdditional &enchlﬁlléhahadg Circuit Bench Lko.
ﬁriginal Mpplication No.

Registration Ouh. Noe o Y48 of 1980.(. L)

Hdag‘ﬁhénd 5inha aged aboﬂtVSS ysars son of

Shri Harigh Chand Sinha permanent resident of

M - 57, Sector L Aliganj Housing Scheme Lucknou,
presentaly posted as 5tenmgrafér'9rm§ailll“in the
office Qfmlﬁirmctc:,;wati@nar,Sampla Survay'

( Field Operation Bivision T'wa ﬁelhig(ﬁéfwins

after reffered as N.5.5.0. { F.0.5 V.

" Versus

1+ Union of India through the Secretary,
Ministry of Planning Civil Secretariate
New Delhi. |

2. Director N.S Sl (F.ﬂ Be) West Block- 8 wing

Nbe 6 R.¥K. Puram New Delhi 110366.

Contdeeses Zenvon
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Phed
A

% 3.. Chief ﬁdministraxive Officer N.S.S.ﬁ.
% (F.0.D.} Uest Block - 8 Wing Now 6 R.Ks

Puram Némeelhi;w»11ﬁm66

E by Régiona%.ﬁﬁ&,ﬁinwctar,\N,ﬁeﬁn@-‘(F.ﬁoB¢X
E 3‘-»9§1gysemtur it Mandiz Marg, Wahanagar,
A ‘ i vtunknuw&
ﬁ 4. PARTICULARS OF THE ORDERS AGAINST WHICH
'i o © RPPLICATION IS MADE.

(al,Wrungly_interpreting and estimating the

Central Administrative Tribunal order
b Dated ‘31'055830

ot

~ (b)jConsiquently placing the name of the

applicant at a wrong place in the grada~
® k ~tion list of Stenografer.

(blgﬁbnsaquantly passing of the order No.

_ A - 20012/572/88-E IV dated 20th Feb.
A '

1990 passed by the Senior Administrative

Officer acting on hehalf Chief Administra-
| tive Dfficer. )
1 ,

2. Jurisdiction of the;

The applicant declare that the subjaét

matter is with in the jurisdiction of this
| Hon®ble Tribunal.

Contdessnela. o
I "
& .
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3, Limitation.

That the applicant further declare that
the application is with in the limitation
gmnaciibed.in section 21 of the Rdministra-

tive Tribunal Act 1985..

-

4, Facts of the case:

(1) That. the applicant was duly selascted as
| Stpnographer Grade IIT by the Selection
Committee of Dapartment and sponsored
by the employﬁant Exchange, Luckn@m is
continuously working in the department
since 22 Jan 1980 without any break.
The initial appointment of the applicant
was in the nafure'nf ad-hoc appointment
with the s@ecific condition that his
~i - | appdiﬁtment will be terminated whenever
E | : elligible candidate is sponsered by the

Staff Selection tOmmissipn.

4 (2). That while working as stenographer

(as ad-hoc) appointee continuously for
six years %o the entire satisfactien of

the hig bosses. The applicant was re-

verted on the post of lower &ivieion

Clerk (L.D.C.} which is a post of louer
- pay scmle and was regularised on the @

said post, while his two colleagues

Smt. Baruna Rani Bose and Smt;Nanita

Chopra, d?spitw not gqualifying the

@mnt..-..;&-...¢
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5.5.C. examination conducted for regularisa-
tion, by the 5.5.C. on the recomendation of
‘tha Depatment, were being regularised as
Stenografer, illﬂgally, ignoring thg claim

of the applicant who had qualified the said
5.5.0. examination conducted for regulerisa~
tion. Tﬁevapplicmnt»pcasessea.all.the requsit

gqualifications of regular stenographers

4(3) That against the said griviance the applicant
| pxafaredign case In the Lentral Rdministrative
Tribunal at Hllahabad vide O.A. Application
226 of 1987 which vas decided in favour of
 the applicant,. Photostate copy of said
Judgenent dated 31.5.88 is annaxed as Annexure
fnnexure: No, I No« 1 to this Driginal Rpplicaticon for kind;_

Perusal.

That the said Judgement says that "we direct
o f that the applicant should be considered for

regularisation as a stenographer with immediate
effect." ‘

4(4) That after passing the said Judgement the
- applicant was trahsfe:ed to BDelhi and ﬁis
services was regularized with effect from

23.9.88 as grade IIT Stenografer.

4(5)] That as a consiquence of the above regulariza-
tion w.e, from 23.,9,88 the name of the appli-

cant came at Sl. No. L)& in the gradation list

of stenografér.a Yhereas the name of Smt. Baruna

ﬁontda oo 00?5. co 'v'



Annexure 2

 4(e)

A&nnexure 3

4(7)

i

D -

Rani Bose and Smt. Nanita Chopra who joined the

i

services just‘m}1ittla'@arlier, have been plaéed

at sl.. No. 18 m6d 19Tréspemtium11y.» Thess two
candidate, as menticned above are those Fandidates
who failed in the S.S.Q. Examination conducted

for regulerization and who were not fmund fit to
remain as stanogﬁafemml floreover it is pertinent

to mentiﬁn here tﬁat the persons who mere‘appqinted
after the applicant's appointment, their names

have .bsen placed at a earlier serial number than,

that of the applicant. Fhotocopy of the abstract

of gradation list is annexed as annexure No. 2 to

this Original &pplication.

. ‘ ang
Thatcﬁﬂg to the w;ongiintmrpretatian and implemen-

tation of the Central Kdministrative Tribunal's
order dated 31.5.88,a loss of aeniorityrnf thé
applicant for about 3.5 months took place which is
a direct fault of the.Regicnal‘%ssttm Director
Lucknow, which created a definite cause of action

to reagitate the matter..

That against the said grivance the appliéant
preferred an rebresentatign before the Director
Ntﬁts.ﬁ‘(F.ﬁ;ﬁgX New Delhi which was fejectad_by_tha
Senior RAdministrative Officer acting on bahalf 6f
Chief &dministraﬁiVe Gfficer on Zﬁ.Z.QG Photosfate

copy of the said rejection order deted 20.2,90 is

_Annexed as Annexure No. 3 to this Original

fpplication.

| = @%h\‘ ) '
That the pw £ has came to know in may 1990

- thet the Hon'hle Supreme Lourt has held on the

CDntd....wG.u..-

_
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point of the fixetion of seniority that the
seniority should be counted from the date of

initial appointment and not the date of

regularisation or confirmation.

That it will not be out of place to mention

here that the petitioner‘is.mnrking'in_the,
department éince 1980 without any break to the
entire satisfaction of, the big bosses and
possess all the requisite dualification of the_
stenografer and also passed departmental |
examination condected for regularisation of
candidate as:stenografers and as such his claim
for‘regulérization is much supirior then that
of Smt. Baruna Rani Bose and Smt. Nanita Chopra.
It is also pertinent to mention here is that
since 1980 no candidate duly selected from 5.5.C.

has been appointed.

That the act of the respondent in placing

in the ﬁame uf the aplicdnt at sl. No. 48 in
the seniority list tentamounté to loss ef the
status of money, mental frustration éqd ig

a stigma to the avenues of promoticns.

4{10) That in reference of superene Court ©asse as

mention above many other perscns have been
banefitted by the verious High Courts and

State Tribunals and perhags by the benches of

E(&ﬂtd;.;;c‘?negti
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4(11)

4(12).

4(13).

a(14).

4(15)

- 7 o -

Central Administritive Tribunal.

Ihét the: principal. of abserbtion of the
éd&bacaemgloyess‘amdiregulerisiﬁg them
w.e.f.. their respective date of initial
jeining have alsec been adepted in the case

of investigations by the: department.

That the: applicant has sxhausted sll the
remedies opento;himaéxcept;tm file this

Original Applicatien.

That. the respondents have wrongly inierpxeted
and fmplemented the: judgement and erder ef
Central Administrative: Tribunal dated
31¢5.88 as a consequencﬁ of which the name

of the petitiemer was being wrongly gmécedi

at sle Nes 48 as shown fi the gradation List.

That: as per erder and diresctien ef the
Central Administrative Tribunal oréer, the
naspéndents;required to'regularizadithe
applibént:with immediate effect. The term
(idmediate effect) should have been taken
fr@m;the-datefaf 5udgement,ﬁme.‘fr@m?Sﬂ.S.BB-
Whereas the gradation list shews that the:
agpiicant;have been given regular appeintment
weeofe 22.9.88 it should not be dene as his
been done invthm present case by respondants

expacially by respondents No, 4.

That now the positien have under gone eof é

ﬁast change and in view of the.Supreme Court

L

c@n?td. seefe ;. .o



4(18).

S(b).

5(d).

5(e)..

5(fL

- - 8 - .~

Judgement the applicant is llable te claim

seniorlty from the date of his initial appoint-
ment rme.qummr222.ﬂ.1gslk,

That the applicant is a permanent resident
of Lucknow morever the effice of respondent
noe ‘4 is at Lucknow and the otiginal initial

cause of actﬁen eccured at Lucknouw..
E.&Q !.';P..S.

Bécauée-the~respandants(Nm. 144 have wrangly
interpreted and imp&emented the Cbntral

ﬁdminlstrative Tribunal order dated 31‘5.83.

Because on a censequence of the above the

‘name of the applicant has been wrongly placed .

at a lower sl. ne. in the gradation list..

Bbcauéetthe:represgntatian of the: applicant

has not: been considered wi'theut applicantion

‘of the mind and rejected en 20.2.50 and

without assigning any justified reasons.
Because this act, of-the respendamts is

illegal, arbitrary punitive and stegmatic.

Because: in view of the Supreme Eourts judge-
ﬁent the applicant is l1iable to gaim senferity
frem the date of initial appeintment..

Because there is nao break in service and the
services of the applicant had always been

abhaove: remark.

Contd, eese.%000n o
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Details of remedies sxhaustqd¢

The applicant: declares that he has availed

" all-the remedies avaliable te him, discriptien

ta).

(b)-

of writ is as fellowsss=

_E%titieéer representation dated 20.12.89 have
Eeansnajected by the senior administrative

officer vide letter no. Aw20012/572/88-E-1V
dated 20.2.90. |

with ang othar Ceurt,

That;theiagmlibaﬁt declare that he have not
previously filed any;mppliowtién;‘writ peti-
tion ————=—regarding the matter in respect
eof which this applicatien has been made befere
any court of law of any other autherity er
tng;ethér bench ef the Tribunal and ner any
such application, writ petitien or suit is

pending befere any of them.

Relief Seught.

The applicant. scught fellowing relief.

That in:view of the supreme Court judgement
the respnndants may be directed te recount
the seniority;of the applicant from the date
of its initial appointment that is frem
22.1.80.

Ris a consequence: af the above,the gradatioen

Contdeosee.10. coove e
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(a)

(e)

- (fL

(g)

9..

1.
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list’ of the stenegrafers be ordered te be:
cerredted placing in the name of the applicant
at a rightﬁgmacm;.

MQ‘a'canéequence of thewabevértwe, the order

passed by the Senior Adninistrative Bfficer :
@ny-3

 dated 20.2.90Amay bg quashed.

EenseqUently the:diffanencg-af arfears:af‘salary
from 1.1.87 to 22.9.88 (salary for period of
zeversion)’ may: be erderad to be paid to the
appllcant and the pariad of reversien may ba

ceun@ed as pariad of service as stenographer.

oydex
Any. atheq&deemed fit and proper under the

circumstances may be awarded in favour of the:

applicant.

cesﬁaof:the petition may be awarded to the
applicant.

The finabcial less of salary, dummwgwthe
¥oeds Weeuted Yo e Q\a\a%h'\ ey 1

Particulars of the Bank Draft/Postal Order in
respect of therappiicatibn fees.

Pa slall ovder dated 271-12-30 ke rame.

<\ Reprie T Mo T 02 Loy Rox

.L_i_zu__.____fﬁme.s.e__.m

(a) Phetastate Capy of the Judgement and order
" dated 3145, 88 passed by ‘the Central Adminis-
c.ntd....oj'i R L

En



v
Wiy
SR, &
~ Strative Tribunal..
(b). ﬁhatasté&e'cogy of the abstract of the
~ gradation 1ist of the stenografer.
(c) Photostate Copy of the erder of Senier
Administrative Bfficer dated 20.2.90.
-
¢
, , itication
s ‘ I, Uday Chand’ Sinha, the appiicant, named
x ab@ve”;da henebyiwetlfy that the centents of para-
graph 1 te 11 eof this affidavit are true te my
personal kneuwledge, that no part'efvit is false and
that nething, facts has been conceled, so help me
God. _ ,
- Signed and verified this 7\ ™ day of Bwcemives
. 1996 within the Caurt Cempound, Lucknem. ‘
. \ ’

Qs c @{/m #YY] /
(el L g, ot
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7 IN THE CENTRAL ADMINISTRATIVE TRIDUNA
7 " ALLAHA BAD DENGH
gl. - 23-A, Thornhill Road ALIAHABAD.
I 'NO, CAT/A1ld/ Dated Allahabad the ‘- -_3 LR T
o ¥. CE-MEMO -~ _
‘?j' ‘ ~Registration no. 0uh o/ Tackey - Qé of 198 .7 _
. i , i‘ ) ' :

Versus - A | /

S Qa e RESp_QNDENT(S) Ve

| '1! A COPY of the. Tribunal's Judgement dated -3} & QS;
'1n the -above noted case is forwarded forn ecessary /
aCtlon. | .

Débuty Registrar(J )
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CENTRAL ADMINISTRAT IVE TRIBUNAL, ALLAMABAD
Reoistration 0.4, No.226 of 1987,

-ﬁ_ ¥.C. Sinha “Applicant
2 | , Vuréha
z;' Unlen of India & Others ,... Respondants,
5 P L >
\ i HonS .Zohsar Hasan, V.C,
o | Hony, Aday Johri, A.M, | ;

|- | - |

o This is an applivsticon undar Soction 19
: of the Aduinistipotivz Tribunale /ot XIII of 1533,
Thé Applicgtion naa been nads against an orday
detsd 8.4.19,a passsd oy tho Raolonal Assistant
Oivsctor hational Gample 3urvey, Lucknow by which
& frezh appointaent has been glven te the appllsant
es lousr Uivision Clerk (LDL) tnotead af confirming
and togulavising his sepvice on ths pool of
‘stomnographer which was in a highnrkgay scala and on
which he vas warking since 22,1,193C,

ﬂauo
‘ 25 ; The applican&fa cuse 18 that he uvse aelected

n | by a Duspastmsntal Board out of cumdidatsz apsmorsd

l by the Cuployment Exchznge in 1979 as a aterographer

a prade I1I and uas postad a£ Ranchi on 2241930,

1 His aaboinhmant vas on adhoo basis ulth tha specific
5 condition that it will ba taerainated uhan duly

salvcted sandidates sponsoted by the Staff Selsction

T Commission would be availsble, Upto 1506 no




- that he vaa doimy,

2w

candidate vas spansored by the Staf? Solectlen
Commissian but the anplicant hns bewn removed

~ Prom the post of stanogrepher ard has beon'uffarad

the oost of a clerk, Aagording to the spplicam

he had vorkad aatlaraeﬁcrgly for the last six years,
He {8 nroficient and his tyndng npeed is to the

entire satis?actien-bf the rooponderte, Ha was
even pacommended by the Desuly Oivoctor fnr'reguler |

appointnant as @ stananpaphar on 10.7. 9954,

Aecordino to him thare vepe tuwo cthar-ghndidates'
who usre slee sppolmted olsrguith him, One of then
sopeared {n the taaf Por regglétizatian eonducted
by the 8tapp Suiaotlnn Comniasion 1n August, 1978,

but she could mot qualify, Even her case uas

reoommendad by the ém«uty Divector for regularization,

The said ceandidots ham been confirzed and zmgularisad

by an order doted 28,1279, Similatly anothep

cardidate uho elso Pailed hes elas been reculariasd

By enother letter of 27.,11,1980. 0On the recommenda~

tione made by the Department the anplicact ues
aaked to apnaar in the atdbugranhnr'q axanination
held by the S8aPP Selwetfon Comission on wz‘ama'l
and tho applicent qualifind in tho said axamlnatinng
The apolicant rurthar elatas théh he nualtfied in
the F”rie{nncy Bar test eondytted by the Bspartmﬂntal :

Promation Ccmmittna as & Stemnorapher and he yas
reganmondnd'to e promotad to tha highar grade,

He was also being paid apacial pay for sxtra vork

Ho made represaontations fop




.. Lo e

Swulectien Commiseion but thqaa candidatgg vare

" .
o 3

‘éotng pbaexbnd a8 u ;-u_gul_ar éienographst, Even c¢
late 85 31,1,1985 spacific tacommdauona wers
made for regularization of the nppucam as a
astenocrapher, The Uspertmsent irstead of com!doung
his representetlon apared him to join duty as a
L0424 on 'm 12,86, e was 8ven threatened that if
ha did not join as 8 clexk h‘; sarvices ae )
stencgraphss will be terainaced su the applicant '
Joinad his dutise us a L.U,ls By this application
he hes prayed for oatttng agide of 'gha okdar dated
B.4,1938 and deslaping the applicant's anwiéaa

to be coniirmed and regulurized as stenographer

and fog myment of fuli pay from Jsnuary, _1987.

58 The ysauondents hava opposed this apollcation
and nave said that in bwtusen 1862 and 1954 & mumber
of slumg:aphars grade 1II wero recousunded by the
Btaff? Selection Coamiesion but tﬁsy did not tusn up
and ono or tdﬁ uho raported scscighm.- Yhe m .lady
oandidetss whosu cusss have hoon rofarred by the

epplicant ware appointed on adhoo basis prior to the

| applicant, Yhe raspondants héve aaid that_thoy are

not able to esnfizm that these two lady candidntu
Pailed in the axominauan nonﬁuctad by t.ho Stafr

regularizod in 1980-1981 with rePeronce to a lob

receivad from Staff Salmtian Commisa ion dated 28.12 &Ia

The adhoc services of theee tuo ladies wera regulerised

by the Steff Selsction Commission, No threat vas
given ta the spplicent, He was communicated the



o ‘ Yo
“4w | |
deoision te offer him tha post of L.0.C,

44 - We heve heard the leapnsd counssl for
both sides, Thae 2ain contensions paised by the
ignrnﬁd aounual tor the applisant were thet the
apglicaat hod been working as e stanngtaphér

for nuarly seven years, He had alse pausnd the
oxanination conduetsd hy the Dopastment and aince
no eligible é&nﬁiﬁate has been posted by the Steff
Silaeuﬁn Cunieission he should aleo Ly éaasida%
for regularizetion uo 8 stunographer insteed of
being pootod as & LeDels entaillng &« loss in hie
efolunento |

¢ By éhu lettaz ofa.A.aﬁ‘the‘appllcadt was
advised that in terms of tho Starf Selection
Cbmmiasioa'a letter daied 23;1;36 ha wae buing
reguisrized &8 a L,0.C. =ltor the saieciien held

by the Staff delestion Coumisciun Po? regularizetion
of clavks and stﬁnognapha:a. It fe alse cleaz that
in the cage ofothar tus candidates vho have bean
roferred by the applidant the Gtaff Seloction
Cammlaaioﬁ had gived its approval for thaiy being
a&gularizad ea atenogsapher provided they fulfilled

the aondltiaﬂa 18id down 1n:th¢ Rocruitmont Rules,

The applicant uas\alaa recrulted on adhoc basis Por
apanintnant 8s a otenographer and he qualified

in the teat of stengraphst conducted by the Bnputy'
Diractoz, Cantral zanaa, ‘Allshabad, He alse m aot
all the loquitananto nf the Recrultmant Rules for tha
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peat in the Dapapkaunt, Agagrding to ths corrmspondence
,“: | Rads betuesn the Assistant Direotor and the Pirector

’ - at ‘New a-m_e_-xw Spplicant was veported to have
 yendorod s3abisfastoly service and had pieked up

the work quite well and on thet basise it vas
Feconmendad thal euitabls eteps ke taken with the

. | St | |
5 - '&nf_f Ssleotion Coml.eeioﬂ to regularize him, Thape
{8 also a latter duted 5.5’2519:3& lesumi by the
o - StafP Selestion Commdusion, Alichebed im connection

o "? uith sn exeminetion Por regularization of adhao

| ' L'“ -c‘*n T““D‘mﬂ& Upegators unt bternographess
suying thet thq appifoant hsd qualivied in
‘ stmmgmphem nxamiriation hald by the Cémuni.an:
on 13{12 1996 a asainoxandum m;?@ ‘issued appointing

i, the uupucam 85 @ L.0.C. B8 recommonded by the
o ' {Wtaf‘f Soloction Commlosion, It was in vasponse to

WA\
1Y

; g
1 v"
X3
| pe g
&

]

6+ It 4o mot th%c&aa of thu mapendlm that

ts order that the epplicant van postsd s & LuD,C.

there 19 no vec.um:y a? tha etenoprapher ageinst which

the applicant could ba absorbad, The leiter of

524936 (hnnexute-10) claarly indicates that the

~ applicant had vml&x‘f;ad in the stenographarts

' sxanindion hold by ths Commisslon in July, 1538, The
. ssenographerts grade is higher than thewef & L0.C,
. Invisu of the Pagt that the applicant who was

f wm:kmg fox nearly asven ysass an adhoo stanogrspher

am uhu was Pound oeyalifisd by fha .wtai’f Salactian

Gommiasiun, his peating aas-a L.O.Ly an bsing

+



P %

requlsrised in sorvies vieita him uith evil

éuns'aquemu, Thn- ere no sufficient masom to

indgcats or to suppart the fact of hle abnormioa

o8 8 L.D.C. In their voply the respondents have

not Srought out any ana‘czlllo eivcumatancas why the

npp"l.‘!\pant.uaa not rs'g:.narlssd as a'atmgrapm

uﬁah‘ tus of his collesguse who weve appointad @

N | _ uum savlise thon him vers ranulardsed aven uithout

| | baimg oubjuctad to an examinatior, They wars

| requlsrisad. purely on the basis of the racomnandations
| of the Staff Selection Commission, Ve thorefore do

ot find any guod resson to deny the prayer mede by

- the appilcent for vsgular absarption es a atamgraphaz. |

Vo houaver wjac%hu prayey that he should he

considarsd to hava been eppointed to the post fros

;i Jamusty, 1987, e will be considered for eboorption

" as at_amgrapﬁjer uith tmncdtate offect and vill be

lisble to bs peid the salarios from the 6308 dey ho
° } token over,

Te On the gbavae consideratisn ve allow the
Y application in part, Ue dirsut that the applicant

should be considared for ragulerization ss a

~ stenoprapher with immediste effact, Partiass will
&9’9“ their oun coste, -

Section Giiicer 5&3‘,’ | - Q{ '
Contral Administrative Tribunsl Meabee (A} Vice Chairmen

W
Dated the 3\  may,1913.

1

oo
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N Qc_SM“Wl AVAD U“KM\Q S“&Kﬁﬂ “QIQ' | |
| \\Ymemm No

| ‘iu.n;3;0i7/4/ad EQIV
Governmegnt of Ind;a
\‘ . B‘u,'!‘}rtr#ént Q¥§ %avi xtiCo

National Sample Survey Urganisation
( Field Operations Division )
‘ ' - * * * ..
| : . West Block No, 8, Wing ho. 6, -
1 ' RoKo Puram, Ngw DLlh1-110066

| | .‘ Date da.l 5\}\,\9
1 : MEMDRANDU '

‘J\ SubJect.-All India eligibility list of Stenographer Gr IIIl in the
i NeSeSe 04 (FOD) 4

Xe=o X

&An A1l India ellglblllty—cum-senlcrlty list of Stenographer Gzel1I
in N,S, S.U (FOD), appointed upto 21,1480 was circulated yide thig Divigion
Mamorandum of even number dated 649,84 and the same was adopted as Tingl
after meeting obJectlons/comments received thereon from the concernca

officials/Regional Assistant Directors x_gg thig Division Memorandum of
aven number dated 14.11.84,

24 'An All India ellglb;llty—cum-ﬁen;orlty list of Stenographar Grelll
has now begn brought upto date, after including therein the appointments made
subsequent to 21,180, The same is enclosed herewith for circulation
~amongst the officials concerned, The list also includes the name of those
officialsl, who are at present officiating on higher posts or away on
deputatione The principle on which the list has been drawn are the same

as contained in this Division Mgmorandum referred to above.

3. The list may be brought to the notice of all concerned for their
information and comments, if any, may be forwarded to this Division by

12,8489, |If no comments are received by the above date, the list will bc
treated aﬁ flnal. .
o de Heads of Offices are requésted to check the particulars with -
S.reference [to the individuals service book and discropancies/ommission
if any, noticed be brought to the notice of this DlVlSlOﬂ by the stipulated
date, so that the same are rectified/incorporated.
Se In view of the fact that the seniority of persons appointed upto
2121480 has slready been finalised yide reference cited above, no representation

from any of them will be entertsined, unless they are sufiported by the
valid reasons,

|

‘: . o - |
Encls:~ l\s abo\(e, ’ < (/ > e \A f?
| ' - { S4CePs Sinha ) 2\, ‘7
| Deputy Dlrector(Admn.)
To, w : _

All Regional Assistant Directors,
N.S. 5.0, (FOD) o

Copy tos- q

1, Heads of Offices, N.S.S.U (FUD), New Delhi/Farldabad(w1th 10 spare
copies each),

2e J.F.M Sectlon, Ny S. 5. 0. (FUD), Hgqrse New Delhi (with 20 spare copies).
- o _ S p S
" y AT
| ' ( SeCeP. Sinha
* Deputy Director (thN.)
/¥K5#2171989%/




| } B | | , e L : | | 4 .

L A L SR SIS S . .l.l.l\r.t..(&r..l.r—.!T..v._...;.t.,n.|..|.|.|.A.J|...ﬂ.t....l
- e R T Y R L g it R T Ty TEE s s T - cor BsE .|..|w...:|....|........| -y =
e 1 2 o |.|..m L....lelo..l.;..l....h»c\m...,l..i.\r¢l...l..l..l....r...........\ﬂ.r.l.........l.|. SRS S .;l... vt ...p.&g....... e k. d
N . w\(,bv.u. | - s . L . | . .._... : e .. o - . .o
- ZDGU.C.H.,....W., o : .w.>o ..NNC#»OPN NNo»on o mo.no. .- S mu._ﬂ&o . .
) zmmncnu;u C D T Wigom. T ITB10.51 T 10.6.767 7T oﬁzonm Lo TEeT L e
e . * e L e et e e e e e e T
Wost Bongal B.Sce - - 20.12.47 443,77 : 's.C. . ~do~  0ffg.”as O, »S.6x.11
18e Z.q. B.R. Bose - ¢4 Bihar . More = - Te2e57 =~ 2248.77 ° 77 Others . - —do=
J e Zrge . - 2 g7 SRS . L c
e . W\J _6/: . _ c . oL . F B Ao -
; .AW' rse T.UDU..A“N ﬁ_JDﬁHmW\. U.F o _LO}O. o Nowomm . woaooﬂﬂ L Dgﬂ”m L LeF e . |
- - oy 6,4452 31.8,78 (ANY Others . Pnte g TR
] S04 # . h . TN, u.v o>nA sfe3c . . 3 A ANT : .
: o .w;.mmrdzmnww;z' L T el ad) vum<mm> LT e . e e
1 TR T L SR - T. 43.4.57° *14.12,78 °  Others _ -do- - :
i - . mad.‘ﬁ..-cm<m‘ujmmm: ’ 7 ToNg 1Hm amQH.Qm ) . ) . i N R
"2 ._\m . L..Qmm. . ' <. ’ ! - m.m.-.—loﬁ. e uMOAOOWU ¢ MOAONW Others. - Qe¥e
. - «Se : - . .
. ' ) R . R T - L . 5oCe = - ...J_.z.wo )
yu. Rn 2 XCBDNH. . © Ka HU&.WDWD - Se moplonwc . X awo N'mlh NA oa.. 80 . v . f‘.c . . ..4. u . .. s.v..n. R b
B . QS. H«‘ . C::u.xu.wmj:m.: - wvb.v.uu- T SeSelLoCo o ,_Domow.m . 20,4,82 - Others Q¥ e
st T re s T zmu.u. . S imem s : T L, e . . , , , :
. . © B, &licor Zcx:nu@oou erpwvcnr ] " Hre Sece.; gmamom?w”..igm.m.mm.d. S Others QeP s N
B i 5« ®ikant Doy . - - Mclda . C.Come <, - 2442,58. . 29.11.82° - Othors C e )
.' : T« Rlyan iunarjas . Calgutta: " Decoms . .:- 6. 5.57,; P103.83. e Others’ GoF
| : | R - - - , TR
3 .. e ZAmir Mukherjec Gaubhati . Matric _ . doﬂo.mm.. - 1 5.5, mu PR Others o Pmt, .
‘ —n ,.. . ~ ° - . . P . PR E ) NN ' .
? e Kg, nTUN2 S3ini Now _umwzwaxnnm.y. Uefe . 23.3.60 . . m-m.mu Ca Oth.: k. Qof o - T
i . - - ‘ [ — . . L e e . .,O Loel Y . . )
w T ¥sh ial . “ Faridobad(Hgrse) Dene 20.9.58 .20.5.83 5.C, GePe I

....c 8., m:nu:.u._._ uehl 2u¢...c.u.w3.w.~xnmm.v.

e pr e g

J .’.brm Jmc ~~.rya e

“Agra Inter - | 10.6.62  24.6,87 (AN) SuCe.

) bﬂ. wnl.d K.F < tpath N . - )
! . « Nele ~atpcthy Shubanzshwar CeA 19.11.62 5.10
. . efNe . 3 . 87 O+h i
484 U.C. Sinh «Bde T JEhers femp.
i8, U.C. Sinha Naw De H:pﬁxaum.v S.Com, 17.11,56 22.9.68 Othzrs Temp
; S EeTe 2 2mPe

i 49, ovak .. . A T
: 4 3 cmw :vnja layvak Sambalpur . I, Com, 3.10.69 28.9.88 .S Ten

. , 1t . ole emp
50 GoF. i'awan Kichcre Cudsay-h o

Inter . 29.3.69. .. 12.10.88 Oth o

7. T-mn.




&

'Bw\ 'ﬁ\e Cevrhfcx& D@m miarive -

v«.
h

v

;
o

W =

H’o

S v (LY @ 1980
Mha vy Union o\% %not«q%\ Stheyn . G
| R\WY\SX&WQ No \%

—ETay ; Telegram :—STATSURVEY

@ TG - : GOVERNMENT OF INDIA

QAT HATAT : . - Migistry of Planning
wiferay fas : Department of Statimstics

ety

(&7 8571 g9

qre AT,
qIT

'NATIONAL SAMPLE SURVEY
ORGANISATION
(Field Operations Division)
West Block No. 8, Wing No. 5,

sfadsn adaw dwsa

g% Ho 8, T Ho 6,

‘ qﬁ’a‘, W' : 1st Floor, R, K. Puram

-29912/51_2&3;5;.13: S fows 530

198

Dateddhe . ¢ .. %}
e 1

Ay

Subject; - Request for regularisation of Saniority
to the post of steno.-Gr,IIT
* * %k * )

with reference to his representation, dated
20-12-89 on the subject cited above shri u,c, Sinha,

: steno., GQr,III is informed that according tothe judgement

|

- not agrded to. ' ﬂ o

and order, dated 31-5-88 of the C,a.T, Allahabad Bench
this Division appointed shri sinha, LDC as Steno.Gr.III
vide this Division order, dated 7-9-88 on regular basis
and shri sinha joined duty in New Delhi on 23-9-88, Thus
shri sinha, Steno.Gr.III is to be treated regular w.e.f
23-9-88(date of joining as regular Steno.GreIII) at

New Delhi, Therefore, his request for treating him to
have been appointed on regular basis as steno,Gr,III
we2,f 22-1-80 has been considered by this Division and

(A%

-

( A.L. SASTRY )
SENIOR ADMINISTRATIVE OFFICER
| ' for CHIEP ADMINISTRATIVE OFFICER
’N ‘ \//.r‘ oo . . .
shri U.-. Sinha,
steno. Gr.III(through Joint Director(:s),

S.T, Building,
New Delhi,

Copy to:-

11) administratjive offj,cer, Estt,v Section.

!
/
!

: A .
. ( A.L. SASTRY )
SENIOR ADMINISTRATIVE OFFICER
for CHIEF ADMINISTRATIVE OFFICER

' TpBR/19/2/90

\OW\QS\O\W KMo w . D(?/

i) The Joint Dd.rector(Is).L.s S. o(EOD).s T, Building,

,\/ 7 xew Delhi,
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" In the Honfble Central Administrative Tribunal, - (§>
Circuit Bench lucknow.- = .
Case Registration 0.A. NO. 428 of 1990,
% 7 ghri UsCe Sinha ' 4 ess Patitioner
) . \ . . . )
, ) USe
) ’ ’, . . . :
Union of India and others ees OPPe Parties.

Te

. N

Written Gtatement on pehalf of Opposite Partiese -

Thét befars submitting a parawise reply the

raspondents drava leave of this Hon'ble‘Tribunal

, to make following prsliminary submissions g=

)

 PRELIMINIARY - SUBMISSIONS

Thaf the applicant in para 4{(15) & 8{a) of the

~ Petition application has claimed his regularisation'

L

[ffom the déte of his'iniﬁial-appointment ieBe 22414804

- His prayer amourits to contesting the qtder'cf Central
Administrative Tribunal, Allahabads The only remedy

-available to him to contest the order of Central o (

Administrative Tribunal, Allshabad is to file an
s L ® in the Hontble Supreme Court. The:applicant

has not availed of the remedy to file the 5 L P for

. which time limit ié three months from the date of

judgement dated 31.5.88 of Hon 'ble Central Administrativei

Tribunal, Allahabade Hence this Hont'ble Tribunal

" has no jurisdiction tojentertain'tﬁis‘application.

cecevesl/m ~1
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(ii)  -That the relief regarding remedy has. not been

(i)

(iv)

(v)

KR
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~

sought by the Petitioner in specific and definite

‘termse. "The Petitioner ought td‘héue'pointed,as

to, at what place his name was to bs placed in

the seniority liste The relief is miscencaived

~ and the same is not tenéble in the sye of laws

That the Petitioner has net exhausted the comp}etév
Departmental remedies open to him in instant case.

That the petitioner has not made a party to the

) -7 . S A .
Regional Director, staff gelection Commission

Allahabad who is the approriate authority end

‘had communicated the approval of theAPetiticrlnyer )

N .

to appoint him on the post of L«DsCes

That the initial cause of the said Petition arose

at Hoese, New Deliii where the applicant is working

therefore the bontentiﬁn of the Petitioner for

filing his suit at Hon'ble CeAeTo, 1udknow is

not justifieds Hence the petition‘application

is lisble to be fejected an these grounds alones

PARAWTI SE REPLY.

‘That the contents of 'para 1 of Petition application

as stated are not admittede No cause of action

" has really accrued to the applicant for filing

this claime . ) )
3

That the contents of para Zﬂﬁetition~apﬁlication

\

~are denied. The pétition is not maintainable at

~ -

Hon*ble CohoTo, muoknewgvlbatailed reasons have

ocn..-oooo?’/"
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been explained in paras 13 to 15 of this

written statement.

That the content of para 3 of Petition application

need no comnentse

*

That the contents of para 4{1) of the Pstition
application are matters of record, hence need no

comments by the answering opposite partiess

That the contents of para 4(2)‘ as stated are not
edmitteds  In reply to the contents of para 4(2)

it is submitted that the Petitioner wes initially

- appointed on Adhoc Basis subject to passing of

departméntal examinatione. The Petitioner while

working as Stenographer Grada-ili‘continuously for

more than 5 years on purely adhoc basis, appeéred'
in Clerk Grade Examihaticn;of the Staff‘Selectienv
Commission, Allahabad in July,1985. frior to 1985,

4

he was given 2 chances to appear in §.5.Ce Examination

ene in 1981 whenvha'meb~with an accident so that he

could net appsar in exasination, second time egain

in 1983, he also did not'aphear in‘s.s.c. examination

at his oun accords The result of the said {1985}

examinatipn as communicated vide §+5.Ce Department—

of ferscnal & Training, lbdhi'ﬁoad, New Delhi’é

letter No. 23/1/85-Coord «I1, dated 12-12-85, received
on 1661486 the Petitidner was declared eligible for

the post of lowsr Division Clerk and not for the

' post of’stenogfapher Grade-ﬁll vide letter referred

to above. [uch correspondences in betwsen the office

Ceevenscel/="
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‘on 1-1-87. gince both the colleagues of the

 -of Gpposite ﬁbrties No.v2 & 4 were made with the

Regional Dlrector, gtaff SBlBCthH Commission, Allahabad
and New DBlhl ragardlng eliglblllty of the appllcant -
{Petitioner) to the post of LJD.C./stenographer.Grade-ill.

At last vide §eSeCe, New Delhi endts noe 487/86-exam«{HR)

. GeSe C. dated 14-2-86, it was confirmed that the =

Petltlonar though appeared,. for the € omm on clerk's
Grﬂde Examination but he was found ellglble/approved
for the post of L.D Coe onlyg A copy of the order

dated 13-2-66 is béing annexed as anhexura -R =1 to

‘this written statemente. In view of this the Petitioner

was offered a regular post of L.DeCee He had joined
Petitioner i.e. Smts Baruna Rani Bose and smt. Nenita
Chopra,-stenogrépher Grade=III uwho wére,recruited
much earlier than the Petitioner i.es on 22.8.77 and

3410677 respectively, were regularised to the post

~'of stenographei Grade=-I1] with the_due approQal~of'

the 5e5eCe vide letter dated 28412479 and 27.11.80

-

"respectively. Copies of said §.5eLs letters are annexed

as Annexure- R-II & R-ili whereas the petitioner
was recruited much letter than his two above mgntiohéd-

colleagues ieBe WeBefe 2241480 on adhoc basis for -

whom the recommendations to regularise the sefvices

were made but thebs.s.c. did not agree with the

A

recommendations thus made from time to time, without

facing the Se3.C. examination by the Petitioner,

That in reply to the contents of para 4{3) and
para 4(4) of the petition application it is submitted

that in pursuance of the judgghant dated 31.5.88 of

5

_the Hont'ble C.AeTs, Allahabad, the @etitioner was
: appoxnted as Steno. Grade-lzx on regular basis at

Hokse 0ffice, New Delhl mhere thera was a vacancye

He joined there on 23,9488 and is continuing

-
~
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there from the said datee A2 per rules ths

seniority from the date of regular appointment as

5teno ieee weaefs 23.9,88 has correctly been

aséigned_to'thé Patitioners Therefore, contention

" of the petitioner that the senicrity should be

assigned from the date of his Adhoc appointment i.e.

WeBafe 224180 is not correct hence not admitted,

" ADHOC APPOINTFENT DO NOT CONFER ANY RIGHTS FOR
" PERMANENT RETENTIGN IN SERVICE OR GRADE AS WELL
AS TO HAVE AVY CLAIM OF SEWIORITY ETC."". As

per Govt. of India, Deptt. of Personnel and Training

0ol H0e22011/3/75~Estts(D) dated 29,10.75+ The

above clause was also specifically mentioned in his

appuintment letﬁer.' Copy of* the same { Appointment

. letter) is annexed as Annexure NOs R = IV to this’

written statement. -

That the contents of Para 4{5) of the Petition
epplication‘are‘noﬁladmitted. In rebly to this Para
it is édﬁﬁi%tbd that as alreédy's£;ted in preceding
Fﬁra 6 abova, the seniority has cofrectly~been
éssigned at gle No; 48 of.the seniofity list annexed
as Annerre f’xi enclosed- with tﬁa Fbtition aéplicatiOD‘

{

iece ffom tﬁe date of his regular appointment. It

s pertinentxﬁo mention that the post os Stenographer

Gr .11.1 \is b~orn-e on .state céfire: and ﬁhe stent;gramer'
GreIll of Hqrse office is borne as Fhe_cédre bf qus.
gffice, New delhi/iFariégbéd. Shri UeCe sinhévis
appointed as StenosGreIIl in Horse. office w;a; from
23.9;88 and‘his éeniority in the grade of Stenographer

Grade 111 is correétly given as 2349.88 on the bégis

S

o

s

.oooo..;.ooooos/-



. : ’ - Y o .
;; ' : ~ 3 O 3= ‘ V
g . ) - - . : i . .

_ o . t
o

of the gtate and qué..seniority listvof séeno-
-grééhen Grd.ﬁlll.is prspa:gd far purpose 6?
prumotién to the post:of stenographer Grda IT
MOfebuer.; from the seid'seniority/hradiation -
. L - list it may be‘asée;tained that during 1988 specially
7 | after'Hon}bie'C.A;Ts,, Allahabad judgement‘no |
appointment of gtenographer Grd.ifx masfmade prior
to 31.5.88 except the appointment of the F@titibner N
- {shri U.c. Sinha ) in the cadres Thus the contentien
of the ﬁbtifioner regarding less of seniority in
A o lA7 between the period from 3145488 to the aate of
. - , :'his joining,éhe'po§t of regular Stenographer ie.se
 :Q,é. from 2349488 is mi#concieved and the same -

S : ' '~ are denied, .

. o ] s,  That in reply ﬁqvcohtentépof.ghra 4(6), it is | ;
| | | “submitted that tha Petitioner did not prefér oy
f._appéal to next higher aptgorities';gainst the -
rejec£ion memoe in respect of his gfievance, issued
by-the chief Admﬁ. officer, NSSO(FSD}, New Delhi
Anhexed_as Annexure Noe 3 with tHe Patition
applications Thus the Petitiomer uithout exhausting
tHe complete Départinentai Channel has filed a suit
in the Hoﬁ’ble QQA.T..CircditABench, iucknow'fﬁr. .
~ redressal of his'gfiéuanﬁe; This Petitionvié_ |
therefore, liable to be rejqptéd on this ground =

alonee

9. That in reply to fara 4 (7) of the Petition
" application it is submitted that the Petitioner ., ~
has neither prcducéd nbr cited any record/examp1a

to justify his presumption hence denieds The -

contentions of the applicant are vague & misconceived.

iy ' - o ‘.00000000000‘0‘7/"

/
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ANNEXURE=R=U TO R=VIIL

1.

12

That the contents of para 4{8) are denied.

In reply to para 4(8}, it is_éugmitted thaﬁ as
already_stated in preceeding para 5 that as a
result of the Clerkts Grade Examination hald by
s.a.ﬁ} in‘July,1985, he was found fit fqr thé
post of LeDCs and hot for stéhographer-il;. The
fact stated above is based on documents already
enclosed as Annexure N@e R -1 of the counter
reply. To substantiate further, it may be stated

that the‘dossiers.of‘sixiﬁﬁ candidates duly

. appruved'by the staff Gelection Commission ,

Allahabad were received in this office in between
the period 1982 to 1984 for the appointment of
stenqgrépher.c§ade-i11o Out of these six ddéssiers

3 candidates joined their services in this

 organisation and 3 of them did not turn up to

4 ' .
join tﬁe offers Copiss of §.5eCe letiers through
which the dossiers of 6 candidates were reqéiVed

from time to time are annexed as Annexure

NOe R=V Fo R-UIII to this written statement.

That the contents of para 4{9) are denied. In
reply to this para, it is submitted that a
detailed réply'regarding seniority assigned to

Petitioner has already been given in precéeding v

para 6 hence needs no further comments.

That the contents of peras 4{10) and 4{11) are
deniede As in reply to contents of these paras,
it is submitted that the detailed reply already

given in preceeding para 6 may kindly be ssen.

7 :ffjffii/f, I N Y2
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That in reply to contents of bara 4(12} of the

petition it is submitted that the Petitioner

- has not exhausted_the'departmentél\remedies apen

to him in the instant case. Hence the Petition.
application in qJesﬁion is liable to be rejéctedQ
Moreover, the Petitioner has not made a party to

the Regional Director, s.s.&.,'Allahabad, who isv

~  the appropriate authority & had.commqnicated the

approvai of the-FetitiDner for the post of LeDeCe

‘annexed at Annexure NOe IX o Besides above, it

-

may also be stated that the incumbent is posted
as steno. Grade~ili at Fe0eDe Headquérters, New
o ) N

Delhi, since his jOiNing ie.8e WeBefs 23.9.88 and

"as stated by the Petitioner in his Petition that’

the point of dispute arose on getting the fejectibﬁ
memos issued by the Chief Adm.0fficer, NsSO(FOD),
New Delhi, Annexed with his Petition application

4

as ANNexurag {ae= 3 o
It is further submitted, since in pursuance of
Hontble CeAeTse Judgement of Allahabad Bench, the

Petitioner is working at Hgbs. Office, New Delhi

. Weeefs 23,9488 on regular post of gteno Grade=III.

anq his seniority has been decided by the Hgree.

- His repraesentation was decided by the Hqrs. Office

~ at New Delhi, ‘ ' ls

In view of above, the.subject matter of Petition

filed in the Hoﬁ'ble’Tribunal at Cifbuit Bench,

{ucknow does not fall in its. jurisdiction & the

same is liébla to be rejected,

_?0.0.00000"9/"'_
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16+ That the contents of paras 4[13 to 4{15) are
denied. Detailed submissions have already been

~

made in praviouS.haras'of this counter affidavite.

;L

17 ﬂmtﬂmhmﬂéﬁsofp&a 4@6)&@6@&%. The
facts hawealready been stated in para 15 above may
kindly be perused. The contention of the Petitioner
is not atcall corfecte The bere facts shoun in
conc luding ﬁara 15 agbve reveals that the said
Petition falls under the juristiction of ‘Hantble

COA;TO’ New Delhi.

- . y

18+ It is further clarified tﬁat’tha alleged initial
cause of the said Petition hés_arisen at Hgrse,
New Delhi where he is working.l Therefore, the
- contention of the Petitioner for filing his case
‘at Hon'ble CeReTe, Luﬁknow is also not maiﬁfainable.
In view of thasé:facts the Fbtiiian‘onlthis grouna
me:its rejection, , : : _ N
19+ None of the groﬁnds mentioned is tenable in the
eyes cf léua | | ;
20. That the contents of paras 6,7,8 of tha.Fetit¥ion |
J application are deﬁiad} :The Petitioner is not
entitled for any of the reliefs claimed through

‘this petitione !

The F@tition,is devoid of merits'& the same is

liable to.be dismissed with costs.

e

rméknom_dated ; ' . For r spond
, L ' . G ogen fcoe -
July s 1991, - PoloUolo (QeUelet -

e (73) ILw
CeseeeedtlO/~
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VERIFJICATION

!

.I, the above named

-

‘do hereby verify that the contents of. paras

of this written ‘statement are true on the basis of

'official' records a‘nd‘ paraé ’

“on ‘the basis-of legal advice, Nothing material has

been concealed, .o help me God. -

“'l'_.;.lcknow datedf. ' . .F‘or. ¥ %

| | s snegede (Ge0ed0
July 199, - wege §GT) GILATD 1
. i
.
% : ' )
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\\.V\\ Government of India
o o Ministry of Planning
Hfatew wfaama Cabinex Secretatiat:
aifersy fawmm ' : Department of Statistics
ST 9% gaem §raT v ‘National Sample Survey Organisation
(Geftas Frd gurm) (Field Operation Division)

afg=st @ Jo o, Fer do §,

West Block No. 8, Wing No. 6,
gq7 #HisE, TmFonT @A,

Ist Floor, R. K, Puram,

A3 fasly .
NN . s NCW DCIhi, the LR R R I AT N S AP
gom-+ - TA0A12/512/C0-Estt IV
/’ 44_01-86
'%f-o’ : ,
0 o s o .
— (¥ . The Regional Dircctor(liR),
Y Staff Selection Commission,
"g&'/// Block No.12, ©.G.0O. Complex,
\r!q\\ /;ﬁ v Lodi,Road, New Delhi. :
eV ‘ ' : .
‘ \ . Subject: Examination for regularisation of Ad-hoc L.D.Cs/
o ~Telephenc operator cte. and Stenographors Gr.'D!
’ W : Examination - 1985,
1,) 4 o.ooloo’oo
Sir, _
el | C U S5 rha
Qxﬁiﬁ%i/l” ' I am to state that one Shri Udai Chandra Sinha,
MZ a2 ad-hoc Stenographcr Gr.III in the Zonal Office of this
] - . at Lucknow appeared in the aforesaid cxamination held on
N 4 22th to 30th July, 1985 at Staff Selection Commission,

"Allahabad, with allotted Roll No., 24-10084, I am to

. request to please let us know whether the result of the
aforesaid examination has been published if so whether
5hri Sinha has qualified in the test/interview.,

i/(?i% ¢ )

Yours faithfully,

<y
\o f(07"L> s
%_‘\0 C" . L &}* (A_A o * ’ Pt '
7 - l’ ) ‘: 6 | - :—:-.-’ C /' <’_,..-‘:--M- ‘.M_‘_,‘.,»-w-....,,'——
/ 7 L* "XWL (- W sUnn i ) |3 ’ i
d T A \ Administrative Officer
" = D for Chicf Administrative Officer.
L “ '
“ [Jogﬁi/ 'wb'Lﬁs7/&C’“ Ly(mﬂffnl)
\U*“‘ 1301 ° '(6* b ‘ )
N Clodr Scleclon Conmmnishior
C\\\_\'t“’lj N\ ‘ '
B \ . Ve (& A, ) . Y - ek “l
Ty Ve Uhaaiaetoe \»\(’\._,‘ 0 YL U AN PACIENR SN
. N ; (.
b 0 . - : R | e T
(N0, ol e ey "\{.(;-/,-; -’-_'_(L((LQ :H,CL(.L L L (.‘ L(,., .
R » , P , S, 7 ,’.‘ N :,. \»\ ~‘\/..‘§ 1 ¥
(.i:is-{)\\?‘-\'\z,-’.: ' Lo L ARSI %“ ‘Er{ ( TLT "}‘ J .(“’ ¢ I.l ' b
e '€(ﬁﬂ’ C} ‘SLLLJﬂxg)FIC((N\f"Y ; Fik<n RATEERTS! o (‘&'\%L4b {7
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ANnE XURE-TL "

No. 3/7/79-E .V, QK/\,\\!\
Government of India C -

Staff Selection Zommissicn

Deptt. of Peronnel and A.R,
(Ministry of Home Affairs)

‘lok. Nayak Bhavan znnd Floor
Cppl ¥han Market,
New-Delhi-IIOOOB"“ .

Dated the 28th Dec 19797

To,
The Dy.DinecLor(CV)
National Sample Survey Organ:!raf'ion
(Field Oparations Divisiocn)
Deptt. of statictics
Ministry of Plannimg
Centrzal Zone; Al lahabad,,

Subst Regularisation of appointment cof Km.Paruna Rani Bngh
as Stenograprher Gr.I1I request fox'y

sir, ) :

With refererce to your letter Moo 16011/2/7 9-cm/cz

dated 20th Nov.,1979, on the subject noted above, I am requlari-
sating the services of Rme. Baruna Rani Bagh,” who is presently

workhg as Stenograrher Gr.II in your Office on adhoc hasis

as Stenographer GreIl in the scale of pay of .330-360,provided
she fullfils all the conditiorns laid down in the recruitment xmms
rules for the sald poat,

Yours faithfully,'

(__'_\?C{‘,/
(RIMAMAN SINGH )
Undar Secretary
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| - S
| No .3/18/€0-Yom-I Y
Government of India

Staff Selection Commizsion,Deptt.- of Per"onnel & AR
(Miristry of Nome AfFairs)

Iok Nayak Bhavan, ITnd ¥t Floor .
Opp. Khan Market,New-Delhi-110003',
Dsted the 27,11.1980%

19, '

The Assistant Director,
Naticnal Sample Survey Orgn,,
(7ield Operations Division))
uP(wW),37,Surya Nagar,
Agra=2y,’

Subst Regularisation of appoinunerrt of KmeNanita Budhraja
ag Skenographer Grade-II,

sir, ”

am directed to refer to your letter Mo, I’E‘/Steno./UPW
‘Nrra/ao—al »dated 13,6,80 on the subject noted above’, and

to state that the Conmigsion have no objection to the service

of Km.,Banitz Budhraja heiny reqularised againgt a Sterogra-
ther Grade~II post with effect from the date from whcih

a recular vacancy 18 available or from which she has becen
workirg on achoc basis,‘" which ever is later,

Youre faithfully,

84/~
(Rindaman Singh)
Under Secretary(K)
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Nole 1(22)ESTT/79/ ;
ny Government of India /}/
.‘ Ministry of Planning " X
Department of Statistics o
NATIONAL SAMPLE SURVEY (RGENISTION
(Field Operations Division)

Office of the Asstt. Director, Bihar (South) Region, Deputypara,Ranchi’s
. * ¥k kk ik kk

4

Dated the 1\.1.8D

M EM ORA NDUM

—— ———

Subject : Offer of ¥M¥ ad-~hoc appointment for the Post“of Stenographer

Grade=1I in the Field Operations Division, Natlonal Sample
Survey Orgenisation, ‘ .
. Xk kk kkk kk

The undersigned hereby offers Shri Udai Chandra Sinha an
ad~hoc post of Stenographer Grade-II in the office of the Regional
Assistant Director, National Sample Survey Orgenisation¥Field Operations
Division), Bihar (South) Region, Deputypara, Ranchi on a pay of R, 330 =
10=380=EBw=]12=500~EB=15-~560/= The appointment will also be entitled to

-draw dearness and other allowances at the rates admiasble under and !

subject to the conditions laid down in,; rates and orders governing the
grant of such allowances force from time to time.

2i0 The temms of ad=hoc appointment are as follows t=-

P .

{1) The post mf is ad-hoc at present and such appointment
will not hestow on the person a clalm for regular appointment
and that ad=hoc service rendered would not count for the puits
pose of sengiority in that grade and for eligibility for
promotion, confirmation etcs The appointment as Stenographer
Grade=II is purely ad-hoc in nature pending nomination of
cadidate by the Staff selection Commission. -

(11) The appointment may be terminated at any time by a day's nof--

. ice given by either side, viz., the appointee or the qppointﬁ
ing authority without assigning any reasons. Tbe appointment;
authority, however, reserves the right of terminating the {
services of the appotntee forthwith or before the expiration
of the stipulated period of notice by making payment to him
of a sum equivalent the payment of pay and allowances for
the period of notice or the unexpired protion therof,

i
1

(111)  The plaée of duty will be in Bihar State but -the appoint- .
ment carries with it in liability to serve in any part of
, India%
(iv)

Other conditions of service will be governed by the releva?
rules and orders in force from time to timele

3l The appointment will be further supject to = E
(1) Production Of a certificates of fitness from the competent |
. - medical authority (viz,, Civil Surgeon/DMO)i, q
(ii) Submission of a declaration in the prescribed form and in t
the event of the candiflate having more than one wife, (
living or being married to a person having more than one
Wife living. The gappointment wil) be subject to his being
exempted by the approprdate authority from the enforcement
of the requirement in this kexk behalf, '
(111)

Takihg of an oath of alleéiances/faithfulness to the

constitution of India (or making of solemn affirmation to
that effect ) in the prescribed fornis

Conld. ~ 2
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.
 Resds. G )
No.1/4/81/ 711 .Nonn , : g czﬁf

Covernment of India

Staff Selection Commisaion '
Depaztment of Parsonnel and Adminietrative
Reforms, '
Ministry of Home Arraita.

8, Beli Road, Allshabad
Dateds 31.7.82,

Tho Oye. Ofrecteor,
National ‘ample Survey Organiaatlon,
32-A,Stenley Read,

Subge Clerks Grade & Stenographer Grade as on '81,

Sir,

Allocation of Cantlidates againet vacencies in
various offices of Gover ment of India on the

rasult thereof,

Ulth reference to your letter No.u.16011/2/82-04T/C2,

dated the 29.7.62 on the subject noted ebove, I um to eend hareuith
the namee of the following candidates sslected for sppointment as
Clerk and Stenagrapher in the pey scale of #s,260-400 and R, 330-
560 rospactt&oly in your of?ice together with thoir dossiera.

Sl. Kame : RolleNue Category Rank Remarks
no, - - ,
&/Shei. . STERQGRAPHER GRADE I SCALE E333!:5502
1. fwadesh Kumar 400587 General 369 - Kindi 100(for
- posting in Bihar)

From C.Ge &
stenogrlphy as on

2. Naushadul Hag 24-72285 Ceneral 1 English 100

o (For posting at
tgra from 1981
' B [Xﬂ.)'
3. - Xamal Prakash 24-164993 General 61 English 80( for
. poating at
" Allshabad ).
R.Be Shri Auvadesh Kumur may please be ssked to produéa'photagrnph. :
duly attested by a Gazs ted afficer.
Clarkg‘chlo of R,260-400).

2. Anand 24-15350 Genergl 108

3¢ Ajay Saxena 24-71126 General 1

4, S.V.Seshadri 24-14429 (Ceneral 136

8.

Radey Shyem Pradhan20-10652 General | 129

N.E.Candidetes at S1.58.1, 2 and 4 are for pasting at Allahsbad
candidate at el.no.3 for Aligarh and candidate ?f sl.no. S is
for Ranchi, .

cmtd..o..o.2/-
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Gaverngent of Indis
steff Selaction Commission

Deptt.of Fers. & Adm, Referws
Ministry of Hoos Affeire.

8, Beli Road,
Allehebed.

Dated the Sth Sept.,1983.

Our Ref. No, 3/3/83-Al1 nonn Vel.l1l
Your Ref.NoJRAD/UPL/SSC/Stene/B3/5925 doted 30.7.83.

ANNEXURE
LIST OF NOMINATED CANDIOATES

Pest o (] Stena,
Nems of Examination 3 Steno, Exem, 1982,
‘Pay Scele 3 R24330-560,

Specifiéd date for determining the age of ths cendidats
1.8.,1982 prescribed spesd of typewriting/stencgraphy 25/80 wpm for
canridates with Hindi Medium, i

sl.nc.  Rell No. Neme Category Rank _Remark
: l’ied; i zEEﬁ

s/shri
1. 2410432 fleSe Khan Gsn, 491  Enge. for Alld,
2. 251083 S.'ﬂurori ' ' Cene. 063 Hindi foé.kgr..

- gnan

N.Bs Moré English mediut atencs. ara not presently available with
‘the Commiseions | !

(,...x..

N
R \.'t\(
e ii‘/./A( '\,\\

i R S CULSEN
h . ‘\“ ,\‘\)’\>.(-~
*Kundra® S~ b W p'7.
12/06/87/ R/ PR
. / t N
| y RO TR ¢




‘ - ANNEXURE —"VIT

® . . K0.3/3/83~55C~Exam, \ Ui
: . GLovernment of Indie ' M\
/ Staff Gelsction Commission Ar

Central Region,

8, Beld Road,
Allshebad~ 211 002,

LIST OF CANDIDATES NOMINATED FOR_APPOINTMENT ASg STENO,.

Post | t  Stens,
Scale of Pay t  330-550/-.

Nams of Exsmination ] Steno, Exame 82,

Crucial dete on which the age of candidate should be dsterminess 1.8.82.

Speed in Hindi/Egnlieh Typeuriting & B0 wepem,

5N
sl,no. HName (s) _ Roll No, Raenk Cats, Ramprks
. 2410483 98 Gens Joined at Agra
1. ReS Vugu | Fhapitedy
Encls Dne Doasier(s). /e
| | ( SECTION OFFICER )
FOR REGIONAL DIRECTOR .
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ANNEXURE — VI
K1

No.3/3/83-55C~Exam,
Covarnment of Indie

Steff Selection Lommigeion
Centreal Region,

8-8eli Road,
Allahaebad- 211 002,

LIST OF CANDIDATES WUMINATED FOR APPOINTMENT AS s STENO.

Post , s Stenoe
Scale of Psy 3 330-560/=.
Name of Examination $  Steno. fpel. Exam, 83

Crucial dats on which the age of candidete should be determined:-

Speed in Windi/English Typewriting 3 . 25/30 W.P.M,
slonoo§  Name (s) { Roll No, § Rank § Cat.§ Remark
1. Re Prasad 2510832 32 $/C Not joined.
Encls One (Dessier(e) | s0/=
SECTION OFFICER -

FOR REGIONAL DIRECTOR
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: | ANNEX U

No. 23_/’1/85-Ooordm11 ' S
©Goternmont of Tndia
ghaff Qe'ﬁcflon Conmission
Dop° rbments of Perscnael & Traing.

83080

+ aam————— e =

Plock ¥0,12, C.G.0, Complex,

;JO (ill.f. [x.\)r. (.;9 11‘3'/\] D‘:—l hi g 11{\,\'00 3 o
Dated the lzth_December;—“i985:‘

L\c{&k ge( Y€ ﬁt
N\L\ é.Lc’\,\DJ (

C ﬂc/U
% B - ha

o V\ﬁl\ah(}ﬁﬂ
\SubjGCti“ Mrwa~siar of Jo¥zin-

Py of gnelified condidates of
Special oqualifving crarination limited to Ad-hoc
ciploayeas in the Grade of LDUs, Tclephone Cperators,
cte, esad Stenograpacrs Grade 'D' in the various
centrel Goverament offices,

230 &0

i

§LV‘€L'E‘~/ ' C}; I

Q). s-e;c,;‘ 7

LL \C /é.\ 1\0(13 °

.)' C

T 2 direst2d to

refor to TP & AR'S OM.No, 6/60/84=CS~IT"
d 28th Morasey '

1885 on tihe subjecet noted ahove and to say
’%“ Shoeinl axmaminstion caviszged in the said OM wes held
Sl(r Sﬁ;??““Oﬂ Commission in July 19385, The result of
pinotisn heg since been prapared hy the Commission, I am
to CnCLUav the L)ll wlng lists c¢f eandidates, arranged ih
Roll Number erder, alongwith the dessiers, who have becn de-

clarcd as ounlJuof1 in lhe above examination.,

(1} Cendidates who are working as Ad-hoc LDCs and
Telephone opgrfigrs who hﬂvo finalls quqlnflqd.&n
the ry“m%n‘tlon for rbgulnwlsﬂtlon in th xde
of LDCS.

e
~(L1)  oon didﬁ 35 who are weorking as Adwhoc Qtpnogrnphors
ho hax flnq1ly quallfl d in the- exdmination for
e rcgulanSatlon the grnde of Stchographers,
ALil)  Candidntes who are working as Ad-hoc £tenographers
Wwno hrve finally qualificd in the examination for
regularisation in the grade of LDCs nnd not as
Stenographers subject to availability of vacan-
cies in the respcective Departments/0ffices,
%é The 1ist is provisionsl ~nd subject to verification of
2 ¢li

gibility of the candidntes in all respects. The

~ Commission heve not scrutinised the applications of the can-

didntes but h-ve drawn up the finnl lists on the basis of the
0111ms made by the candidates in their applicntions. Hencey

oooceog/"‘

X



ANNCXUcQC— @/

LIST CF CANDIDATES WHO ARE WORKING AS AD-HOC STENO-
GRUPIENS WO HAVE FINALLY SUALIFIED IV THE EUAMINA-
TICH o REGULARLSATION IN 118 GRALE OF L2%s 4AND

IO A8 ZLEGCGRAPHEDS GURFLTY 0 AVATLABILIYY OF Vie

(MJCIL... Iy TILJ USSPECT IV DL LRI FENT S/OI*FI CES,

b Aol e sk

"™ Neme of Depts, /‘”fico’ ,\L*jv cnaf C(m\(‘ CMH)C/ j>/
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Before vthe Centra.l Administrative Tribunal,
" addition Bench, Allahabad, Cercuit Bereh,

Isucknow .

" Quhs Nos 428 of 19910 (L)

U.Co SinhBeeceoe esesece Petitioner,

Versus.,

Union of India & others.  v.ess Respondants,

i
¥
1
..;{
|
t

Rejoinder affidavit_to_the counter ‘

Affidavit 6f ”t'l"ie 'o'p'p. pé.rties .

e M S RO,

I‘,_ UsCe S:!.p‘ha aged about 34 years son of &ri
H.C. Sinha fermanenft; R/o M.M. 57 Sector-L Aligan]

| ; Hoﬁsin_g Scheme Aliganj, Lucknow presently posted

j’ - as stenographer Grade IIIin the office of the

| director N.S.8.0. (F.0.D,) Wew Delhi (herein-after

K)’;\pA)"DJu] refered on N.S.S.O. (FOD) the deponent to-day

Dogx\'\ present in I.ucknow, do hereby solemnly affirm and

P %\E\ %ta‘be on oath as under:-
\a\“\i 1e That the deponent himself is the applicant/
in the a.bove noted case, and a8 such he is fully
(i
q‘{'% S , . conversant with the facts ‘of the case. ‘Th‘e

deponent has gone through the contents of the

~
$

Counter Affidavit/W.S. and after fully understanding

- : ’ (Contd.....Z)
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the same is filing this R.A.

REPLY TO THE fREZIMINARY SUBMISSIONS

L,//’
- a/ﬁa&x‘nﬁj
1. That the contents of the para 1 of the
are not admitted as stated, It is right that
“\\ the appliea-nt_has ciaimed for tegularization of

his services from the date of his initial
appqintme_nvt»but it is wrong to say fhat the
pe_tit'icner ~should have filed a S.LB< in the
Hon'ble Supreme Court because the‘(e exist a
définite' order in favour' of the applicant passed
by the Hon'ble C.4, T. Allahabad the opposite
A one 7 “ '
.partieslame wrongly and with a sufficient delay
have complied t_hg orders of the Hon'ble Tribunal
resulting in a 1oss of seniority of about 4 months,
| g_hep the order have b_een pass but it has not been
properly executed then there was no need of filing
in any S.L P, in Supreme Court, ‘Eo/further

comment are needed regarding “§@st of the everment

- 0of the para 1 of the preliminary submissions.

2.  That the contents of para 2 of the preliminary
submission are wrong and denied. fl perusal of para 8
of the original gpplication will show that the
applicant am claimed al}/the relief in specific
and definite terms,¥he petitioner in his represen-
tation dt. 20.12.,89 have ﬁearly me@n that
his name should be at S1. Wo. 24 ,bbrever it is
I'4 R . . .
%S‘b\ ~duty of the department to put the mmes of

thier employes at the correct place in the

(Contdooo~03)




I o u
seniprity 1istefxﬁé relief is genuine and fully
tenable ih the eye of law,

3» That the contents of para 3 of pvrelin;inary
submissions arew rong and denie;‘d,_ the. applicant}a_
represevntat\}t{n dated 20,12.1989 was rejected by
the WM respondant vide Annexure No.3 of
“the O.A. against which the claim petition has
been filed,

4, That there is no need of making the regionai
Director staff slection cowission_ﬁl;l.ahabad Gé) a
ﬁecessary_ party because _thyetitioﬁe_r has got

no concern with him‘,-’gga avppoint»ing authority |

1é Regional A:Sji’stant Director gnd the cause of
action acc¥bed by the delayyp@ Acts of R.A.D.

Luck nOWe

5¢ That the contents of para 5 of the prelimi-

nary submission arevrong misconceived and denied
‘{ue initial cause of action accrued at Tucknow
.by the order R.Ad.D. ZLucknow and not at Head
Quarter at Deihi Aunexure No. 3 of O.A. may kindly

be passed.

REPLY TO PARA WISE REPLY,

- [

1.  That the contents of para 1 of the C.A.
q@/ are wrong misconceived a_nd denied andthose
’ of para 1 of tine O.A. are reiterated )..definite

) (60!11:(1.....--4)



cause action' accrued to the applicant for whid

the present case has been filed,

2. That the contents of 'para 2 of the C.A.
are _wrong'misconceiyed_,and_depied and those of
para 2 of the O.A. are.reitez_'afcéd. Cause of
actionaccnued‘dﬁe to the delayed and wrong
inter-pretation of G A Ts order pg‘j R}ﬁ Lucknow
and hence the 0.A, has been filed here at
Tucknow. o |

Se 'That no comments are needed in reply

to para 3 of the C.A./W.S.

4, That no comments are nceded in reply

to para 3‘of the C._A./Ws.

)

Se That the contents of para 5 of the C,.A,
arewrong émda re not aduitted as stated, that
the contents of para 4 (2) of the 0.A. are re-
iterated Lfﬁe{eponent had ‘tﬁlok vKnowl/_;e':d}e/a”pout the
Iind depar;hmental Exam. of 1983,ﬁe_ _petitioner’
had no knowledge about letter No._‘2_3/;/85_ o
Coord II dated 12.12.85 and also have no knowledge
a:bout‘i:ﬁe correspondance as alleged. Annexure
C-1 {wrp_ngly menti‘.oydr—as _3.1) is deniedfor want
of k;ipwlédgef'ﬁ;e deponent appeared in the.
stenographefs/exa@inationsh?__‘%hME —
devithohom Sut, Barma Rani Boge & Nanita
Chopra are aﬁ% sm and their Mnitial
appointment, was also on adhoc basis Annexure

C-2 & C-% ared enied for want of xnowledge
moreover these two annexures B-2, & C=5 are in

no way connected with the case of the vetitiouey



5

§, That the oanfents of para 6 of the C.A.
wrong misconceived and aredlenied and those of
paras 4(3) and 4(4) the O.A. ere reiterated, vide
Annexuré“5-4 theﬁrQSpondan%s are trying to put
their dictotarial conditions vn the employees V%V
N.S.8.0(P.C.D). there are Supreme Court Judgementy;
that seniority shali be counted from the date of
initia. appointment. | |

T ' That the contents of paré 7 of the C.Aezég
wrong, misconceived and denied and thosi/gﬁ/pé:a

4 of the v.A. are reiterated Annexure ¥-2 of the
0.4, that 18 the gradation 1ist filed is of all _,
India lable. The said Smt, B.R.Bose and NAnilg
Chopra were a Ico appointed on adhoc basis .

K%Eeir services were counted from the date of
initial adhoc appointment and in a arbitrary
manner the claim of the petitioner have been
vignored, vhich is iliggal, malaiide punitive

and stegmatic.ﬁoreover_as per F.R.22 there is
provision that when reversion is condemned,

then all previous services should be counted in
thg Sgnioxity . A'Photo Stat copy of the

relivent sule is énnexed as Lnnexure“ﬂo. R-1 to

this Rejoinder Affidavit.

8e That the contents of the para 8 of
CQA,'wrong, misconceived and denied and those
of para 4(6) of the O.A, are reiterated. The

applicant mede his Ist representation 8.2.1969

(Contdeesssb)



to senior administrative officer and after
wanting for quite a long time he preferred his
IInd representation in the nature of gpﬁea; to
ﬁie highest authority of the dep‘artmentv that
is to thp(éirector of which rejection was made

- orhex .
no were higher authority is avalable hence
— ' _t_he chana,l of-_the departmental remedies have

'be_en gpmpletedoﬁo o_yheralternate was left with
the applicant exéept_ to‘__f ile‘the pr_esent case,
Photo copy of ‘the representationd ateq “8.,2.1,989
& Photo copy of the representation dated 20.12.1959

'ar'e a nnexed herewith as Annexure No,R-2 & R=3

reSpeétively.

9. That the contents of pars 9 of the |

C.4. wrong misconceived and d enied it is matter

of argument , no comment are needed.

i\oo That the contents of para 10 o.f the C.h,
m wrong misé_onceived and denied . No qom‘mgnt”aré
needed Annexure C=5 to 0-8 are—j.n no uay' connected

in the merit of the present case.

1. That the contents of para 11 of the C.4,
wrong miséonceived and denied, no further comment

are needed.

12, That the contents of para 12 of "the C.4,
wrong misconceived and d enied and those of para
4(10) & 4 (11) of the O.A. are reiterated along-

with perusal of Annexure R-1.
{(ContdesesessT)
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13 That the ‘eqntén‘ts of para 13 of C.A,
wrong, misconceived and d enied and those of
para 4{12) of the 0.k, 8 7e Teiterated the

channal of the departmentsy remedies is completed.

14, That the contents of paras 14 and 15
B | of t’m' C,A; do no call for aay furthervreply
k E ‘because ""”a‘de‘bailed reply has aiready been given

in the previous paras of this R.A.

Hie

| 15, '.L‘hat the contents of pare 16 of the C.A
wrong and denied and those of para 4(13) and 4(15)
- of the Q.he are Teiterated nof ur-hner coxnments

are needed‘ o

160 " That the contents of para 17 of the
C.A, are wrong and denied andthose of para

4(16) of thel.4. are reiterated.

17, That the contents of para 18 to

k]

20 of the Counter Affidavit are wrong mis-

¢ conceived and denied. The grounds taken

(Contdeeesee8)
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are s0lid and svbstantial a nd legal definite
cause of actionaccrued at Lucknow. The relief

sought 1is genuine and the 0.A. is liabie to

be allowed with cost.

{
Tucknow: %’ {02
.

Dated: 2.9.%91. Deponent,
| VER IFICAT LON

I, the above named deponent do hereby
verif'by tlat the contents of paras 1 to 17
of thisa ffidavit are t rue to my own personai
knowledge and basis of record. No part of it
isf alse and nothing materias. has been conceated.

So help we God,

Lucknows
Dated: 2.9.1991. ZS/

sqtsnly piiymed betord e, tn offle bmz L, identify the d eponent who has

o) TP M by Lk_%w signed before me.

\ghn 18 sdentif ed by Shri/Smt, o e P
Q‘\mk ty shri ... %. m O . P ‘ "
bhuve set'sfied my sell by sxemining the C/L 8 Cere \'% dvocate.

Jeponent 14 t hie/ by under-lanes the contenty

s this altidoyv.t wisich bes been re58 ot ﬂ' m
Weplained by e Tl "Q <_/

[ H A
JATH COMMISSIONEN
# Lowd Lackpot: Bansh Lushnew

L [ Apen-s )
R
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v | %
M \”fxa. Fom' e (enet O Sraa it Tbva
Cov ik Leneh  Lugkawsd
Qcm_ Q@;j\matm 0p 103D 1970
R

of that pest I8 Jexs than his nmm pay In rexpect of the
* . old post, ho will draw thet maximom as {umnl oy,

s Fs céption--Telograph Musters and Telegraphilsts of tbe Indian Posts sod

: _ Telepeaphs Deportment who are st thelr own roqum tmo~
" terred from “Genersl Serviee® o “Station Servieo' and

~ mbstantive pay In the General Service Scale Iy higher than tbo
R DR minximtm pay of the time-scale of the Statlon Service sene-

! ' tisacd for the statlon to which they ere transferred will, In

4 addition to the maximum pay in the tinte-scale of such Station
i - Seree, draw persont pay cqual to t'xc diffcrence between the
f ' tvo, ’

/I*) I’ the coscittlony preserinhed o clausr (a) e ot falfilled he will
Ariw ad dnltial pay the mintnam of the time-scale,

' {
Wravidasd, both {n cases covered by clause (a) and in cases, other than _'
G, ruvid T rosemplovment after rosdgiation or removal or dlsmissal from the ‘

2y pble soevlec, corerad by clauve (1), that if he cither:

(1) bt previeusly 12'd m!*qtantively ot officiated In:

S{1Y the sanic post, or
4 i) n premanect or tempotary post on ﬁm same ﬂmc»smle, -
' ? ({1} & permanent post 8f - ] or a temporary post (inclading

£ post oA ooy, incorporited or not, which v wholly or
; substantinlly owned or confroiled by the (‘mcmmem) on
SR £ o o Huntien] timescalejor

e 1@ T () I appolnted sulwtantively to tenm st on 8 ﬁmmlh
Dt - identical with that of another tenuro post :wmﬁy
i : ~ held substantively or In. wm ln by pmlomly ted;

H{ then the nitil pay shall not, hmofmmhnto parent : ‘
8 mﬁmaovcmedbyprovlm(l)(ﬂ mmmm vy, other than speclsl . | ,
/ .?21)( ) i) n;eg ttl:ollst nﬂs mm:maunm' |
_ [ w ¢ drew on oceas (i .
1R whlckhedrmtmt_ syeh .-’ R’&'ﬂ&'ﬁ' '
' tmem g 0 (34T PAY - ey h
mmylmdrnwnbytmcmmuﬁmhammmm et
if - fetated by tho grant of premature locremsents the pay which Be would kave i

- _frawn bat for the grant of thoss Increments shall, niews otherwise ordorsd
by the nuthority competeat to create the new past, be taken for the purpeses :
offbx.pfo\‘so!obe&epnvwﬁ&hl&&um&emﬂmw The
T T e roon e e "g the Pxception and the Notes thersunder substituted by
Gl MLE, Natibention Rin ¥ 1 Q5 pER D IA)V64, dated the 30th Novenber, 1983,

3 'Hﬂ ¢ ordn U ther than g te sy t\mt“ have heen delet-§ by LI MLHLA,,
Tiepi of s' Canngl & A, Menithoaiiae Mpo 8, TYYR4AT s B L dated the 1R

AT I A A
x T mtftoed by G d MY HIS atien MO, F L (Q,‘i).!{, AR AS t dned the
i tnt Dactaber 4G )

P
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7% PAY frr22
- serviee rendeced In s post referred to fnsreviso (1) (/i) shull, an veveesion o “
; “‘&\ the parent cadre, count towirds: nitial Hxatlon of pay, {0 he oxteal oG
: subject to the conditions indcnted below: - = 61
E; (4) The Governmont servant should Eare heen ag p-oved for appoint- 3
3 ment 4o the particular grade/post in which the provious servles is 3
to be countedy~ - - 5
(h) at) hix sonlors, except those regavied ns uebit fur such appoint-
- ment, were serving In posts enrrylug tho seale of pay | wide,  +
v heneflt s to bo allowed or In higher posts, whether in the Lepaet-
" / - ment Kl or elsewhiere, and at leust one juwor vag holding 8 3¢
. / - post In the Department carrying the scale of pay in which the
‘ cnefit is to be allowed; and - : E,
(c) the service will count from the date his jurlor is promoted aud &)
4 the benefit will be limited to the period the Government servans 32
would have held the post tn his parent cadre had he not been
{ - appointed to the ex-cadre post. . i
INOTE~In respect of & Government servant serving in an cx-cadre &
post on identical time-scale of pay as the time-scale of the parent cadre. ej
service rendered in the ex-cadre post up to the 29th November, 1963,
shall count for purposes of fixation of pay and increment to the extent
admissibe urder proviso 1 (i) as. it existed-imimediately before the 30th &
November, 1065, if the same. is more advantageous to him. 2
_ -GOVERNMENT OF INDIA'S ORDERS ‘:g‘ﬁ
. oL K ) - ) i3
. (}) Reversion from a tenure post.~Reversion to ihe ordinary codre of ¢}
o : service from a tenure post included in that cadee or from a tenure or |

pecial post not-included in ity does not constitute rubst:ntive appoint-
éf"“' to a post {or the purpose of F.R. 22, ‘ o

g% [G.L. E.D, No, ¥, 15.CS.R.[27, dated the 22nd Janunry, 1927.]
5 (2) Declaration of teiafl#e';&ecvm of responsibility.—For the purpose

5. 22 and 30 a declaratiot as to the relative degrees of responsibility

Mo posts should be obtained from the administrative head of the &
_dipactment or the Governnienit of India according 05 the posts are in the
fime or different departments,” , - ?
LG ED, NoF/113.R,1/30, datd.the 19th August, 1930, ) %

(3) Nentical time-scales—~A question arose whether identical time-
scples—-one attached to posts ' whose pay is governed b?' the Civil Serviee
- Regulations and the other subject to conditions preseribed by the Funda-
~mental Rules ~could be t:2ated as identical for the purpose of the Pay

Chapter in the Fundamental Rules: It has been decided with the concur-
rence of the Auditor-General that when two posts are on identica! time-
Seales it is reasonable to hold that the duties and responsibilities to the
" b Inseried by Gu1, MLF., Notifica

- cation No. F. 1 (25).E, 111 (A)/64, dated he 27th
‘May, 1970, - This takes offect from the 12th September, 1970. o ,

e
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C ALY L,Uk,k’ ()')‘e"/\ ¢ t\ LT VN,

Cose Pegimatinn OA N0 QD 1990

| F:omx UC Sinha,

Stenographer Gr.IXIX,
NeSeS.0.(F.0.D.),
Sangam Theatre Building,
ReK.Puram, _

. New Delh1-110022.

To,
The Chief Admn.officer.
NeSeSe0(Fo0aDa),
- West Block-~8,Wing No.6,
R.K ,Puram, .
- New: 091h1~110066. '

( THROUGH PROPER CHANNBL ) |
‘Sub.y Fixation of Pay and Sqniority - regarding.

Sir,

I invite your kind attention towards the
subject cited above., In this connection I inform
you that I have already given avrepresehtation

A
> 2 i

thanfone month has passed.

Therafore I am requesting you that necessary
tion may kindly be taken in this regard and kindly

AlE

‘cx& Ebnsider my representation sympathetically because I

have already suffered a lot difficulties financially.
I am enclosing herewith a copy of my previous repre=
sentation as referred to above.

An early action is requested.
‘Thanking youg
‘ You; faithfully,
//y,'cg; o
( /U.C.\SINHA )
Stenographer Gr.III
‘Encl.As above.
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FROMs U.C.SINHA,
Stenogrepher Gr.III, -
N.S.S.0.(F.0.D.), -
Sangam Thaatre Building
R.K,PURAM, New Delhi~110022.

'Te.

" The Director

N N.5.5.0. (F.0.D.),

west Block=8,wing No.6,
R.KPURAM,

New Delhi. - b 2o A2 ¥

Sub.s Seniority list of Stenographer Gr.III in the Hqrs.

_ Office of the POD,NSSO vidc No. A.23021/1/84-E.1V
dated 17/20 10.89,

Respected Sir,

R! would like to draw your kind attention on the
subject cited above. As per the Seniority List my name is

-appearing at Sl.No. 12 and my date of joining is mentioned
08'22090880 ' ‘

, kg;i*%zik In this connection, I am to inform you that I was
- hgﬁ%ointed as Stenographer Gr.III w.e e.f, 22.1.80 on Adhoc basis
ﬂfat Rogional Office,Ranchi. Since then 1 was working as Adhoc
*Stonographor Gr.III till 31st December'1986. Inspite of xmd
wgrendoring 7 yrs. of my service (without break) as Stenographer
SO .11§} n \this Organisation, I waa reverted from the post of
NN “~w<8te?§graphor Gr.11I to Lower Division Clerk w.e.f. 1.1.1987
xwwby”%ho Hars.(FOD). 1In protest of my this reversion, I was
compelled to file a Writ Pettion in the Central Administrative
Tribunal (CAT) at Allahabad and the decision was in my favour
vide CAT order No. 226 of 1987 dated 31.3,1988.

3. In persuance of the above said CAT decision, again

1 joined as Stenographer Gr.I1l at FOD,Hqrs.,New Delhi on

22.9.88. But, my cdate of appointment is mentioned as 22.9,.88
Q ¢ In the said Seniority List is not correct. My reversion period

4! _~and before reversion period seniority of 7 yrs. should also be
;/////:ounted and date of appointment may also be corrected as 22,1.80.

eoevsnye 0002/"'
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4, In this context, I am to request you that in the

same cadre, two Stenographers Gr.III 4in All India Eligibllity
l4st of Stenographer Gr.lII have got thier Adhoc period seniority.
Their names have been recorded in All India eligibility list of
Stenographersat Sl.Nes. 18 & 19 respectively vide Eligibility
118t No. 32017/4/88-R¥ IV dated 27th July,1989. These two
Stenographers wexe appointed in the same manner like me i.e.
through Bmployment Exchange. So, there should not be any
hinderance to doing the justige to me by giving seniority

from the date of my initial joining 1.e.99,1.1980.

3. It is also mentioned that no. of Investigators (Adhoc)
have been found their Adhoc period seniority as mentioned in the
All Indis Eligibility list of Investigators vide FOD,NSSO Hqrs.
letter No. 23021/1/88-E.1II(Vol.11) dated 9.12,.1988.

As per FR 22 there is a proviaion that, when the

reversion is condemned, then all previous services should be
counted in the seniority.

'7: In the light of above factual qroundarmy date of

appointment should be counted from 22,.,1.1980 instead of 22.9.88
and my name should be recorded at S1.No.6 instead of at Sl.Ne.12
in the seniority list of Stenogtspher Gr.III in the Hqrs., office

of the FOD,NSSO and as well as at SI.No. 24 instead of at Sl..
‘No. 48 in All All India Eligibility-cuu-Seniorlty 118t of Stenographers

Gr.III in the NSSQO(FOD).
Be An early favourable orders may please be istued to me.

,»éiévﬁt O

Thanking you, ”féﬁﬁgfwﬁﬁ»“

Yours faithfully,

e

e
( UsC.SINHA )

c*Copy to Chief Admn. of ficer,NSSO(FOD),New Delhi with a request

Vgiz. General SchetaryiAll India Association of Stenogra hqra
c}

to take an early sympathetic action.

NSSO (FOD),New Delhi. | {% g N

\(
( u. C.SINHA )
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Hon'ble ﬁr.D K.Agarwal, .M,

Datad: 901.914
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Please take notloe that the apollcant above named has
Lo presented an Appllcatlon a cdpy of whereof is enclosed herewa.th _
‘ - Wthh has heen reglstered in this Trlbunal and the Trlbunal hasl -

' ﬁ Day of Z{/ 5(/ For. .

If, no appeafahc’e ismade on "yo‘or 'Ioehalf," ’your pleadér
e ‘/ny sone one duly authorlsed to Act and plead on your behalf
" “‘5..‘- the sald applloatlon, it will be heard and, decided :m your

absenoe. : . : : L
' G:Lven under my hand and the seal of ‘the . Trlbunal thls - Day
Lef o wmo. SR
o, CL /F r Deputy R g/lstrat .

(Judlcn.al) o B
o/ (“%/ / /;)[c/m », M}J/Z (u,/} c'/)e[cz_, RN
o 5“’ Qg fcvacw/ //w.z( ‘f".‘”‘ ( ’ S

b
’



